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CENTRAL ADMINISTRATIVE TRIBWAL ALLAHABAD BRICH
ALLAHABAD. |

Allahabad this the 26th day of February 1997.

Original Application no, 507 of 1995.

Hon'ble Mr, S.-Dayal, Administrative Member

— e

Paras Rem, 5/0 Late Sri idangali Ram,
R/o 117/164 'L' Naveen Nagar, Kakadeo,
h&npur.

es+ Applicant,

C/A Sri M.K. Updhayaya

Versus

l. Union of India, Ministry of Finance, Indian Ordinance
Factories, Field Gun Factory, Kalpi Road, Kanpur,
through its General Manager, Office situated at Field
Gum Factory, Kalpi Road, Kanpur.

RN Hespondent.

C/R 3Sri A. Mohiley

ORDER

Hon'ble Mr. 5. Daval, Member—A

This 1s an application under section 19 of the

Administrative Tribunals Act, 1985.

The applicant seeks the relief of compassionate

appointment as also the costs of this application,

The case of the applicant is that his brother
employed as Cane Worker (SS) by the respondents died on

10.11.93 after service of more than twelve vears, The




29

applicant received the dues payable on account of his
brother's service as nis brothers nominee. He has no source
of livelihood and is now saddled with the responsibility

of supporting his aged mother, The respondents have given

a reply to him as he is brother cf the deceased. He cites
instance of Sri Latif Ahmad's brother, Sri Kishan Singh Meena's
brother and Manik Bhattacharya's sister who were given
compassionate appointment in similar circumstances., He prays
for setting aside order dated 16.6.94 rejecting his request
for compassionate appointment as it gives no reasons for

rejection of his request,

The applicant's counsel has not filed any R.A.
in this case inspite of grant of opportunities to do the same,
He was not present when the case came up for hearing.
Sri Ashok Mohiley, learned counsel for the r espondents

presented arguements on behalf of the r espondents.

The counter reply filed in this case refers to
Govt instructions contained in O.M. No. 14014/20/90-Estt (D)
dated 9.12.93 of Deptt. of Personnel, Public Grievances and
Pensions by which the provision for appointment of near
relatives of deceased government servant dying in harness have
been deleted and consideration of compassionate appointment
to widow and natural or adopted son or daughter of deceased
employee dying in harness has been provided for in the light
of judgment dated 8.4.23 in the case of Auditor General of
India and others Vs G. Ananta Re jeshwara Rao, (1994) 26 ATC
580, The representations made by the applicant at di fferent
times were rejected by orders dated 5.1.94, 4.3.94 and
16.,6.94, The respondents have mentioned in the C.A. that the
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cases cited by the applicant of appointments to brother or
sister of a deceased employee pertained to period before
the issuance of instructions dated 9,12.93 of the Deptt.

of Personnel, Pension and Public Grievances mentioned earlier.,

The application is, therefore, dismissed as lacking

merits.

There shall be no order as to costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH

ALLAHABAD .

Allahabad this the 26t day of devv 1997,

Original Application no. 507 of 1995

Hon'ble Mr, S, Dayal, Administrati ve Member

Paras Ram, S/o0 Late Sri Mangali Ram,
R/o 117/164 'L' Naveen Nagar, Kakadeo,
Ka npur.

eee Appli cant
C/A Sri M.K. Updhayaya

Versus

l. Union of India, Ministry of Finance, Indian Ordinance
Factories, Field Gun Factory, Kalpi Road, Kanpur,

through its General Manager, Office situated at
Field Gun Factory, Kalpi Road, Kanpur,

o0 e HESPOMEnt.

C/R SriA. Mohiley

ORDER

Hon'ble Mr. g. Dayal, Member-A
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